317  Re. Demand for
Amendment

RE DEMAND FOR AMENDMENT IN
ANTI- DEFECTION ACT
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SHRI SUBRAMANIAN
SWAMY (Uttar Pradesh): I am here. I don't
know which newspaper he is quoting.

[ 30 JULY 1993 ]
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SHRI SATYA PRAKASH
MALAVIYA: I am referring to Jansatta.

SHRI SUBRAMANIAN SWA
MY : As far as Jansatta is concerned
I take no notice of it. As far as The
Hindu is concerned it is a serious
paper. 1 called up the Editor today
and I said that I had addressed no
such press conference. 1 addressed
a press conference on  corruption
that is taking place in Tamil Nadu.
I do not know how this matter has
come up. I have already told the
Editor that it is entirely a wrong
presentation. Must be, some friend
of Mr. S. P. Malaviya got it inserted
in The Hindu.................. {Interruptions)

SHRI SUBRAMANIAN SWAMY: I do not
take notice of Jansatta.

SHRI S. JAIPAL REDDY (Andhra
Pradesh) : Be that as it may, I am not getting
into the controversy relating to Dr. Swamy.
One Substantive point has been made by....

SHRI SUBRAMANIAN SWAMY*
There is no controversy at all. I told
about The Hindu. I told you
that this morning I called up the Edi
tor in Madras and told him that this
is a malicious presentation which has
been  obviously inserted...  {Interrup
tions) No such matter could, there
fore, be raised. As far as Jansatta
is concerned, I cannot take note of
Jansatta or Indian Express for that,
matter.......... {Interruptions)

SHRI S. JAIPAL REDDY : 1
take your denial................

THE DEPUTY CHAIRMAN:
If he has denied it is okay.
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SHRI SUBRAMANIAN SWAMY:
There is no denial. 1 never said such
things.  You people have your own people
in the media who go
and insert items which are false ....................
(Interruptions.)

SHRI S. JAIPAL REDDY: No 1 am not
referring to that, Dr. Swamj
....... (Interruptions.) Madam, one
substantive point has been made by
Mr. Malaviya. The Tenth Schedule
Was brought into being with a view to
imparting stability to the party system
and now the same Tenth Schedule
has been used time and again to
weaken the stability of the party
system and to induce defections and
defeat the very purpose of the Tenth
Schedule. 1, therefore, agree  with
Mr. Malaviya that it is high time
that we reviewed the working of the
Tenth  Schedule and the Govern
ment must take the initiative. While
saying this, I must also confess that
I do not have any hope of a favour
able response from the Government
because it is the Government, it is
the ruling party which is responsible
........... (Interruptions.)

THE DEPUTY CHAIRMAN:
We cannot discuss what happened in the other
House.

SHRI S. JAIPAL REDDY :...for raping of
the Tenth Schedule to the total frustration of
anti-defection law.

THE DEPUTY CHAIRMAN : Mr. Jaipal
Reddy, just a minute. I am not permitting.

SHRI MENTAY PADAMAN-ABHAM
(Andhra Pradesh): This is a very serious
matter. Ever since this Government came, they
have been doing it systematically.

THE DEPUTY CHAIRMAN:
What happens in the Lok Sabha, we do not
discuss here.

SHRI MENTAY PADMANA-BHAM: It
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is a question of this Government. Ever since
they came into power, they have been doing
it.
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This is a shameless Government, Madam.
(Interruptions).

SHRI S. JAIPAL REDDY: What
happened to the Tenth  Schedule?
You will kindly note what happened
in the country during the last two
years......... (Interruptions.)

SHRIMATI SUSHMA SWARAJ
(Haryana): It happened in the country; it did
not happen in the Lok Sabha alone.
(Interruptions).

SHRI MENTAY PADMANA-
BHAM: They have been systemati
cally doing it. They are bribing the
people.  This  Government has no
shame ......... (Interruptions.)
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THE DEPUTY CHAIRMAN: I am not
allowing it. I cannot allow it in this House,
please.

SHRI S. JAIPAL REDDY: What is the
use and what is the purpose of the Tenth
Schedule?

THE DEPUTY CHAIRMAN: I will not
permit it. It is a matter regarding voting in
the Lok Sabha or whatever the Members are
raising I am not permitting it.

SHRI MENTAY PADMANA-BHAM:
The very foundation of democracy is being
jeopardised.... (Interruptions).

THE DEPUTY CHAIRMAN:
Please. Have some consideration for our House.

SHRI H. HANUMANTHAPPA
(Karnataka): Who is responsible for it?

THE DEPUTY CHAIRMAN:
What is your problem ?

SHRI S. JAIPAL REDDY: split is effected
in Telugu Desam, i
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the JMM, in the Janata Dal, and now in
Janata Dal (A). At this rate
{Interruptions.)

SHRI H. HANUMANTHAPPA:
Who did it?
SHRI S. JAIPAL REDDY : At
this rate, what is the use of this law?

SHRI H. HANUMANTHAPPA: You
did it when you were in the ruling Front.

SHRI S. JAIPAL REDDY : The ruling
party is still under a cloud
{Interruptions.)
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SHRI P. SHIV SHANKER (Gujarat):
What Mr. Jaipal Reddy says is that at this

rate, nobody will be safe on that side.
{Interruptions.)

SHRI S. JAIPAL REDDY: The
ruling party is on a buying spree, on a
splitting spree. We have now to ask the
question 'Whither Indian democracy ?.
{Interruptions!)

THE DEPUTY CHAIRMAN: Mr.
Jaipal Reddy, please sit down. Let me make
it clear. Whatever happens in the other
House, it is for the Speaker to decide. We
have no authority. {Interruptions.)

SHRI MENTAY PADMANA-BHAM:
Madam, we are only concerned with the
way the Government is behaving.

THE DEPUTY CHAIRMAN: I cannot
make any comment on what is happening in
the other House. It is the jurisdiction of the
Speaker and the Members of the other
House.
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Let us observe some norm. {Interruptions.)

The Leader of Opposition (SHRI
SIKANDER BAKHT): Madam, are you
convinced that the whole thing is against
the spirit of the Tenth Schedule, whatever
happened in the other House?

THE DEPUTY CHAIRMAN:
The question of my getting convinced or
not getting convinced does not arise. It is
for the Speaker to get convinced because
the matter is of the other House.

SHRI SIKANDER BAKHT : It is a
pollution of political marality. Just now, the
Minister was talking. He is not bore. The
question concerns the political morality in
the country and it is not just a question of
what happened in the other House. It cannot
be confined to that. It is a very serious
matter. {Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM  AFZAL : Madam, Mr.
Subramanian Swamy is getting up. He is
accepting. He is going to apologise.
{Interruptions)

SHRI SUBRAMANIAN SWAMY
They were also defectors from the Janata
Party, those who are sitting on the B.J.P.
benches. They defected from the Janata
Party and called themselves the Bhartiya
Janata Party as if they are Bharatiyas.
{Interruptions).

THE DEPUTY CHAIRMAN
This matter is over now. Let us close the
chapter. {Interruptions)
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SHRI MENTAY PADMANA-BHAM:
For that matter, even the Congress Party is a
defector. {Interruptions.) They have stolen
the name of the Congress. It is not the
original Congress. It is the Congress (I).

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRIK.V.
THANGKA BALU): We are the original
Congress. You are a defector.
(Interruptions)

THE DEPUTY CHAIRMAN:

I think the matter should be close d after my
ruling, which is a correct ruling, that this
issue concerns the other House and it is for
the Speaker to decide. I am not making any
comment on it at all. I am not authorised or
in a position, as the Deputy Chairman of the
House of Elders, the Rajya Sabha, to decide
this matter. Tomorrow, if the other House
were to discuss what happens in our House,
would we like it?

SHRI SOMAPPA R. BOOMMA(f
(Orissa): We are not discussing what
happened in the Lower House, Madam.
(Interruptions)
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SHRI SOMAPPA R. BOMMAL:

This is a murder of democracy in the country
by this Government. We have to discuss that.
It is a murder of democracy. (Interruptions)
This should be discussed in this House.
Money bags are distributed in this country. It
is a murder of democracy. (Interruptions).

SHRI H. HANUMANTHAPPA:
Who murdered democracy first?
(Interruptions).

SHRI SOMAPPA R. BOMMAL:
What is the credibility of your Prime Minister
?

THE DEPUTY CHAIRMAN:
Once a ruling is given by the Chair on a
subject, I do not understand how a
discussion is going on, arguments are going
on. I said that this matter does not concern us.
(Interruptions).

ot wgorem fam ;. (feR) @ -
W, AW UF AT wiw Ak §. ..
(=== )



325  Re. Demdnd for Statement [ 30 JULY 1993 ]  Report on Bomb blast at 326
on the CID Inquiry the residence of a BJP. MP
gegwmfr @ oOEr oEE wiw HERAT, S 9ET W wiifgw
WY ¢l @iE qT § 7 ag gedwe  darey & fod g ag fone
& §x ®¢ R ng%?ﬁ.m&.a. #t foqiE
Y et T PR vma g &
ﬁgﬁq‘.?.!'(wm T ™ WA T g B e
y ) ggam“rﬁﬁ AT Yoz ¥ wywrhi
goawefr ¢ @ AR @A @ e
g SEF  wEre W%, §@romg.S,
T (W) SO o, A R % sk o% st ami
%3 umy. . . (==ue) B s
Mapm e : a7 | W & awc v ag a@ e aRd
® § & Om oanl & oadam £ & (awwww) e e W
0§ WY Ay A STRT g oy WT E fF oA AW awx
T A 50 ) 98 a1 sl A1 J AE &w T g1 SR T § foie
O 9T IG TANT BT @ ¥ faewe femm owmmogr o
@reE WE g & fF Adaw gafey mr W ot wmR ot W
a8 WY W gear AG L afv & Fqifs 98 a9 A% 6%
AT ¥ FigY, T AT FE, | (smewm) ¥ @t gwn AT Wi Wil @ geg
—-— ¥ faewie gmr, Gur @r.and Sy,
RE DEMAND FOR STATEMENTONTHE ~®t fole & favr gav &.. %
CID INQUIRY REPORT ONBOMB BLAST  { =)

AT THE RESIDENCE OF A BJP M.P.

THE DEPUTY CHAIRMAN: Don't
make such allegations.
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’ THE DEPUTY CHAIRMAN: Don't make any
comments, I do not like any comments of this type.
1 am not permitting any comments. Let the
Government ascertain what the truth is. That's all.

...(Interrup-tions)...Don't make any such comments.
I wont' permit it.
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SHRI V. NARAYANASAMY (Pondicherry):
The Home Minister should make a statement on this
issue and Uma Bharti should be arrested.
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